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réquired by sub-rule (1) of rule
2128 of the Rules of Procedure and
Conduet of Business in the Lok
Sabha, fifteen members from among
themseives to serve as members of
the Commuttee on Public Undertok-
ings for the term beginning on the
1st May, 1979 and ending on the
30th Apml, 1980."

MR DEPUTY-SPEAKER: The
question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of rule
312B of the Rules of Procedure and
Conduct of Business in the Lok
Sabha, fiftecn memberss from
among themselves to serve as mem-~
bers of the Committee on Public
Undertakings for the term beginn-
ing on the 1st May, 1979 and end.
ing on the 30th April, 1880.”

The motion was adopted,

SHRI JYOTIRMOY BOSU: I beg lo
move;

“That this House do recommend
to Rayya Sabha that Rajya Sabha do
agreg to nominate seven members
from Rajya Sabha to associate with
the Committee on Public Under-
takings of the House for the term
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(iv) COMMIIILE IN THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES

SHRI RAM DHAN (Lalganj): I beg
to move;

“That the memberg of this House
do procreed to elect in the manner
required by sub.rule (1) of rule
331B of the Rules of Procedure and
Conduct of Busimness in Lok Sabha,
twenty members from among them-
stives to -erve as members of the
Commuttee on the Welfare of Sche-
duled Castes and Scheduled Tribes
for the term beginning on the 1st
May, 1979 and ending on the 30th
April, 1980 "

MR. DEPUTY-SPEAKER: The
question 1s,

“That the members of this House
do proceed to elect in the ménner
reguired by sub-rule (1) of rule
331B of the Rules of Procedure and
Conduct of Buslness in Lok Sabha
twenty members from among them.
selves to serve ag members of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribex
for the term beginning on the 1st
May, 1979 and ending on the 30tk
April, 1980,

The mation was adopted.

SHRI RAM DHAN: I beg to move:

*That this House do recommend
to Rajya Sabha that Rajya Babha
do agree to nominate ten members
from Rajya Sebha to associate with

ed by Ralya Sabha”
MR. DEPUTY-EPEAKER: The
question is:

“That thiz House do
to Rajya Sabha that Rajya
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to nominate ten members
ya Sabha to associate with
the Committee on the Welfare of
Scheduleg Castes and Scxiwduled
of the House for the term
of the ist May, 1870 and
on the 30th Apnl, 1980, and
comgnunicate to this House the
of the members »0 nominat-
Bayya fabha.”

The motion was adopted.
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MATTERS UNDER RULE 377

{1) REPORTED FABULOUS SALARIES DRAWN
BY TOP EXECUTIVES OF COMPANIFS

SHRI K. LAKXAPPA Tumkur)
Durning last November certain guide
lnes were issued by the Mgl y of
Company Alfairs to lumit the salaries
dtawn by the top executiveg of hig
companies to Rs. 132 lakhs per an-

‘were being
ihe share-holders of that company
(A) Consnlidateq selary of Rs

5,000 per month;
{B) Cognmisgion at one per cent of
the net praftt of the for

APRIL 6, 1879

vices of watchman  gardner amd
domestic servants;

(D) Free use of a car fully main.
tained by the eempanv, inchuding
runmng expenseg and driver for the
rxclusive use mn the business of the
company as well as for hs own
personal use;

(E) Full travelllng expenses on
holidays to and from any place
within the country once a yeay for

one moenth for 11 montha’ serviee m

Tuding
nursing home charges, treatument ax-
penses, surgical travelling



